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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
new DELHI

OA-3111/92

Sh.Jaibir ^ingh

DATE OF DECISION.
Pcliiioner

^in.Q3

143 Pritma Mi ttiJ^au:a;<y--co4jFi^e3r
for i>h.wiittal Versus

U.O.

Mrs.Ma^

Advocate for the PelilioDer(s)

Respondent

Advocate for tbe Respondent(s) ^

fc^CORAM

The Hon-ble Ml. N. V.Krlshnan. Vice Ghairman(A)
B.3, Hegde, Member(J) ^

•n,c Hon'ble Mr. ^
«>ov he allowed to see the Judgement .

I Whether Reporters of local papers my
2. TO be referral «. the Reporter or ^

I .0 other Benches of the THbon.1, .

(Delivered

.7II fin erne pt( Qr-ai.1.

by Sh.M.V.Krishnai, V.C.(a))

Learned coortsel for the respondents submits that in
view of the chcislon of the Appellate r^thority vide his order
dated 2-8-93, acopy of Wiich has been given to the le am
counsel for the applic^t, this OA has become infrue Uk)us.
o OA was file'l against the dismissal of the applicant

Utibr clause (b) of the second priviso to Article 31l(2) of
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tie €onstUution of India on the grounds that it vould
not be practicable to hold an enquiry. Simultaneously, the
applicant has filed an appeal before the Jisciplinary
Authority.

By the order dated 2.8.93, now produced
the aooeal of the ^pllc ant has been d.lowadbefore us, the appeax oi

aid the penalty order has been set aside and he has to
be reinstated. Additional Qeputy Commissioner of Police
has been directed to order regular departmental
proceedings against the applio^t ^d decide>« the case
on merits.

4 In view of this order, the learned counsel
for the respondents submits that this OA does not

subsist and has become infructuo-'S.

Hfe have heard the parties, '/fe agree. Ife find

that this OA has now become infruct ous and accordingly

it is dismissed.

(B.S.Hegde)
M8mber(J )

sk

(IT^, Kri shh an)
Vice Chairman(a)
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